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.5, AR de gt &t | A E.  Em e a R (TR g e W)
T X e (v ®)  (Retma iR (et
GIEE] (sams x W) AR ATTH)
T ISTE % (Rt )
S1EY

3 gr 10.20 x drsmT [22870 x 13390 18,000 55,000
16- I LT #2500 x
4 T 1760

1. [T TauERdF24001 [T=TUHT

2. [EuEduHaTEF24002

6. TAXT & IULITH [ATHRLT ST Hed HIT AT ed SqHIATSIT, AIFET, FATIT FIET &I T e
HEAT LAY 1719 AT 14.10.2025 F A9 21

7. SULIRE ge Mt orat & emeiT g -

. ST Tl AT TS( I (AT STTUIT, ZH FATSIA o €T H TS(15hd qgl (AT STTUAT |

i. ATEAT FT FATAT FATed ATTRIAT 3T RBATAHT F qT Ao e AqHIET, AT AT
ST o |1 hae S48 A7 geiera &9 1 far srom)

ii. ATGAT I THT GAL % S T ATSE AT gIeT ATRY, ATAHTAT: AT o AT < T TF ATgA AT
FTRT ST AT%-a1% feamy & 9 9@ e @ 2l

iv ST AT FYT FETE | ST U {Ugel AT 9% 9ol UF el W H a2 TG0 aqTs SATuIt ofiT 39 9% 0 &
T FAT/ATCRT & 0 o o G aqf=ra &7 F 91 a<i gy A1fgu g1 &9 § 41 a7 aver
TS SO, SrEe arge it 9gi-Ag! Rafd 7 T0° T | 90T 9 G| THE FATAT I AT &l 7T 6
THT AT il T 3P HT HEgT & [T T A1 I@de / Tadad a0 & 91 Fa< 6a1 S|

V. T TARTOT s mT/e e STersRT /S i TP TSTHR TTTeer g7 &S aat o qat & o
Ay 9 afaadt #7 T AT SO 3T A1 &0 Gl 9% AT F Tgol, UH TTewiar F Sqard
AT SITUAMT| AT 6T FIE & TALT T TA T TATAT TSF/EH T5T &/ TTEA T TR TSTHTT ATTEHT0T o Haferd
TRage far T T srEaa R SToe e 39 a7 #ET AT Tt STusfy

Vi. TY % ATARTHA T AT & a1 | Fa1erd FIARET AT AT FH F 77 39 (&7 Tg graa Hwar
STTHT AT T ST 30! HSLT ITH 6l ST AT

vii. af TET R TSa/EE ST o F e |t e /A agiE Tt srieer gy Refoa
T SITaT &, A7 I g0 AT B I TSA/HT TS AT H S T AT 6 FAL AT AT H [T Al AT
TEl &1 STUSMT i 3 UF AT0AT | TG bl AQAT/ATOTIT T ITE FA F o7 AT SAG€AT FIAT g
viii . 37 TS TR F FEI AT T@d gU AW § FATeq ToF T T 5T & T/ AT e
TISTHIT TTIEERTOT & U [T AR 9 AT | Ugd g€ a1 SAqATd ST FT 6T Sraedahdl gRirl UE TedH
AT & forw, getara yrterermr g aug Farfa B smom)

iX. Sve TISA/EH ST &3/TTEA T TSI TISTHTT STEERCT & SyfareRTient grer Mertfa s srrsit 1 aresr
FIAT AT

X. I ATEAT T ATATAT % ATHTT Targ | faaT Breft srarer & o sar s
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Xi. TEF T ATATSTGT o (1T AL hT SATersha ™ i 25 FoRefi/=re o stfers Agi gl

Xii. AT FT TATHY TS/ TH ST SF/ATCATT TEIT Tt Srfersreor a7 fheft srer werrfera ==f<p s ot
TTTLT T AT oA o (T ITALETAT ITT TGl Sl 6 SATANTHA o HIL0T TSl AT ASF HLAATSH /3T TEF
TATRTSAT /=R T TeAeT T AT T F e THETE 2ram gl

Xiii. ATET T TATHT U AT T T FHST ST FoF AT 5T/ T ST & TR/ TTHAR
STTEraRaor sraer 31T = o | [Afdw 73

Xiv. ATEH T FATHT UH ATZAT Al AT ATATSITG! o6 Farel H 5T AR/ HF ST &3 qEaTd/ A 17 T
TISTATT ITTEEReor T = |ag | [Afde o sriesnr 3t sfaawrt i1 stk g=eT am)

XV. GSIT#OT STHTOOS § UF f&forg wfafs £ St & g ararsigr & a8 § T TqTHl &l gateq
TTTERTET STATT TS TEhTY/ T TST &7 FLRTY/ATTAT TSI TTSTHTT TR0 F AT AT i

XVi. TALT & ITART (FAT & & 9% T o7 Fr=1 6 70 F oo swaeas f&Femet e F qrer 9w
TREgT & Seed & AT STusm, SaaET ot o 3297 & orw afvag dai a1 S|

8. TAL A hald e AT MIATAAT, 1989 F HIH 47 F Tgq e ot il T HL < e Tearesii
(FTATT, THT HIL 6 TIATT T T ATTR) F TEARLT 6 AL T TIHAATS 5T § ISUF AT STTUAT

[T, /. 3ME1-11036/72/2025-TH= U]
HEHE AgHT, AL qf=a

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th January, 2026

S.0. 398(E).— In exercise of the powers conferred by sub-section (3) of Section 58 and sub-Section
3(a) of Section 110 of the Motor Vehicles Act, 1988, the Central Government hereby accords approval to the
registration in Tamil Nadu of following trailers with maximum safe laden weight and dimensions as
mentioned in the schedule appended hereto:

SCHEDULE
1. Type of Trailers: Flat Bed Semi Trailer
2. Owned by: M/s Chennai Radha Engineering Works Pvt. Ltd.
3. Manufactured by: M/s V.S. Trailers
4. No. of Trailers: Two

5. Description of Trailer: Flat Bed Semi Trailer having following details:-

Sl. |Chassis No. No. of Axles |No., Dimension Unladen |Maximum Gross
No & Model No |Description, |(in mm) Weight (in (weight Per  (Weight
Size of tyres  |(Length x Kg) Axle Line (in Kg)
'Width x (in Kg)
Height)
3 Axle 10.20 x PR 16- 22870 x 2500 x(13390 18,000 55,000
& 4 tyres in each |1760
1. |VSTSFBK24001 HMV axle
TRAILER-
2. [VSTSFBK24002 |3FB
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6. The above specifications of the trailers are as per the Test Report No. CDOVU 1719 dated 14.10.2025
submitted by International Centre for Automotive Technology, Manesar, Haryana.
7. The above relaxation is subject to the conditions that:—

1.

ii.

1ii.

1v.

Vi.

Vil.

viii.

1X.

X1.

Xii.

xiii.

The trailer shall be registered individually and not as a combination.

The operation of the vehicles shall be done only sparingly and safely with all necessary statutory
approval, information and knowledge of concerned Authorities and Stakeholders.

The vehicles should display all danger flags and lights, preferably the vehicles should be preceded
and followed by a vehicle displaying prominently that a heavy load is passing.

The trailers shall be painted for the entire width by yellow and black zebra stripes on the front and
rear sides duly marked for night time driving/parking suitably by red lamps at the front and rear and
red flags on both the sides during day time to indicate the extreme position of the vehicle clearly. In
addition the entire overhang shall be covered with a red reflector/reflective tape to facilitate clear
vision of overhang at night time.

Load restrictions on various roads stipulated by the Public Works Department/Local
Authorities/National Highway Authority of India will be observed and permission of such authorities
will be obtained every time the vehicles are put on the roads. Each of such movement of the trailers
will be approved and closely monitored by the concerned road authorities in State/Union
Territory/National Highway Authority of India from Safety point of view.

The program of the movement of the trailer should be intimated at least ten days in advance to the
Executive Engineers concerned and their clearance obtained.

If so directed by the Public works Department of a State/Union Territory/National Highway
Authority of India, the loaded vehicles will not be allowed to pass over the bridges on the roads in
that State/Union Territory and in such cases applicants will have to make their own arrangements to
cross the rivers/drains.

They would need to obtain permission each and every time before moving on a particular route from
concerned State or union Territory Authorities/National Highway Authority of India en route, in view
of the oversized cargo. For each such movement, the timing should be prescribed by the concerned
authority.

They would adhere to the speed limits prescribed by the authorities in State/Union Territory/National
Highway Authority of India.

The said vehicles should be moved without any hindrance to the normal flow of traffic.
The maximum speed of the trailers for movement on the road shall not exceed 25 km/hour.

The owner of the vehicle would be liable to pay such amount to the Government of State/Union
Territory/National Highway Authority of India or any other affected person where any damage is
caused to the roads or road structures/other road users/person directly or indirectly due to the
movement of the trailers.

The owner of the vehicle will observe such restrictions as the State/Union Territory
Government/National Highway Authority of India may by order specify in this behalf.
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xiv.  The owner of the vehicle will give advance intimation to such authority or officer specified in this
behalf by the State Government/Union Territory Government/National Highway Authority of India
regarding each movement of such vehicles.

xv. A specific entry in Registration Certificate is to be made that the trailer owner in case of each and
every movement will be required to take the permission of concerned Authority i.e. State
Govt./Union Territory Govt./National Highway Authority of India.

xvi.  The trailers shall be exclusively used for the purpose of transportation of essential oversized
consignments for fabrication of Vande Bharat Train Coaches and not for any other purpose.

8. The trailer shall be registered in the State of Tamil Nadu only subject to fulfillment of conditions laid down

under Rules 47 of the Central Motor Vehicles Rules, 1989 and production of sale documents (invoice, proof
of payment of all taxes etc).

[F.No. RT-11036/72/2025-MVL]

MAHMOOD AHMED, Addl. Secy.
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